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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl.) No(s) . 9707/ 2013

(Arising out of inmpugned final judgnment and order dated 26/09/2012
in CRLA No. 2465/2003 passed by the Hi gh Court of Judicature at

Al | ahabad)

KRI SHNA PAL @ KRESH PAL Petitioner(s)
VERSUS

STATE OF U. P & ANR Respondent ( s)

(Wth appln. (s) for exenption fromfiling OT.)
Date : 12/01/2015 This petition was called on for hearing today.

CORAM :

HON BLE MR, JUSTI CE SUDHANSU JYOTI MJKHOPADHAYA
HON BLE MR JUSTI CE N. V. RAVANA

For Petitioner(s)
M. Anurag Kishore, Adv.

For Respondent (s)

Capt. Karan Singh Bhati, Adv.
Ai shwarya Bhati, Adv.

Neha Meena, Adv.

Madhuri ma Ghosh, Adv.
Henmendra, Adv.

A. Sumat hi, Adv.

G Natarajan, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

S5 55559

Leave granted.
Lear ned counsel for t he parties may file
addi ti onal docunents enclosing translated copy of the
rel evant deposition made by the w tnesses.
Original record need not be called for til
Signature Not Verified Court pass further order
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